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SHEI MD. HADIMUL HAQUE (West Bengal): 3ir, [ associate myself with the
matter raized by Slrim ati K ahkashan Perween,

SHED & MOHAWMMEDJAN (Tamil Hadd): Sit, [ also associate moyself with the
matter raised by Slrit ati K ahlzashan Perween.

Damage to crop sdue to hailsiorm in Western Rajasthan
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SHRI NEERAT SHEKHAR (Uttar Pradesh): Sir, I also associate mysell with the
matter raised by Shri Ram Narain Dudi.

Need to implement the Supreme Court ruling to pay minimum

wages to hosptial staff

SHRI BINOY VISWAM (Kerala): Mr. Chairman, Sir, through you, I would like to
draw the attention of the House and the Governments at the Centre and in the States
towards the very pathetic situation of nurses in the country. Sir, we talk a lot about
the nurses. We say that they are the inheritors of Florence Nightingale. We term them
as the angels of the health sector. All the respect 1s there. But, how do they lead their
lives? They live in very miserable conditions. Their salaries, in private hospitals, today
are around 6,000 to T7,000, whereas the Government claims to provide them a minimum
wage ol around ¥65,000. The Supreme Court came to their rescue. The Supreme Court
of India gave a direction that a minimum salary should be given to them as per the State
Government salary level. This direction came on 2%th January, 2016. But, the five star

hospitals of the private industry, they hesitate and deny the justice to be given to the



